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DIRECttORAttE GENERAL OF FORE:GN TRADE

DES―Vi{F00D&M:SC)

Meeting No.10/17 DT. 20.10.2016 for the licensing year 201,6-77 to consider cases under Duty
Exemption Schemes (Chapter-4) of Foreign Trade Policy 2015-20 pertaining to Food & Mics. Products
under the Chairmanship of Sh. J V Patil, Addl. DGFT. Following members were present in the meeting.

S.No. Name of the Officer Designation Depa rtment
1. Sh. Karan Sineh Seiwal Dv.lndl.Adviser MFPI

2. Sh. S.K. Pandey Asstt. Director MSME(Food)
Officers in attendance
2. Sh. Yoginder Singh DDG DGF丁

3. Sh. Ratan Lal Meena FTDO DGFT

Decision taken in each case is enumerated below.Ad― hoc norms fixed in this meeting are valid for a period

of 2 years reckoned from the date of ratificatiOn as per para 4.12(a)(vi)Of Hand bOok of procedure(vO卜 1)2015-20
updated as on ol.o4.2015.

XXX

I恵
::蘊鳳/n4邪耐 腎

~~~1漱
肝而

120.10.2016

Status:

HQ File

l.01/85/050/00181/AM 15/

IRLA F‖ e Lic.No./Date10310791381   Deferred
:03/94/040/00713/AM 15/ 25.11.2014

The committee noted that the comments are awaited from MSME (Hosiery). The committee decided to remind
MSME (Hosiery) to_expedite the comments. The case is deferred for 17.1.1.201,6.

‐         373          Party Name:FERRERO INDIA
ICase No.:22/6/85-ALC3/2016    1PVT.LttD′

由dFi港 161,85'6三 o/66o46′AMiラフIRLA lilさ
°
                      103/94/040/00011/AM 17/

Meet No/Date:lo/85-
‐ALC3/2016
20.10.2016

Lic.No/Date:0310804207

26.04.2016

Status:

Deferred

Deferred

The Committee decided to seek comments from MFPt. The case is deferred for 17.11..201,6.

374
Case No.:23/6/85-ALC3/2016

Party Name:FERRERO IND!A

PVT.LttD′

3

レ

Meet No/Date:10/85-

ALC3/2016

20.10.2016

Status:



375 party Name:RADHA KRTSHNA Meet No/Date:10/85-
case No.:29173/8s-ALc3/2ots tMpEX pRtvATE LtMtrED, ALc3/20r6

20.10.2016
HQ File RLA Fite Lic.No/Date:2110001151 Deferred:07/ssloso/001.2s/AM1,6/ :21/za/oaO/oOoO7/AMt6/ 13.10.201s
The committee noted that MFPI vide their letter No. 4(73)i2ot5-DGFT dated 1,4.06.201.6has called for certaininformation from the firm which is awaited. The committee decided to remind the firm to expedite theinformation. The case is deferred for 17.II.20L6.

Status:

Status :

Status:

376         Party Name」 EIA/EL CONSUMER 'Meet No/Date:10/85-    lstatus:
ICARE PVT LttD               ‐ALC3/2016             ‐

Case No.:25 /73/95-ALC312OL5 20.10.2016
5 HQ File RLA File Lic.No/Date:341004L481 Deferred:07/8s/0so/0072t/AM1,6/ sa/2aloao/ooL4s/AMt6/ 01.09.201s

The Committee noted that the revised comments are awaited from c&pC. The committee decided to remindc&PC to expedite the revised comments. The case is deferred for 17.L1,.201.6.

:   ――― 一̈―――一―――=―~~‐一―一―――Б両百百
~1蔦
よヽ o/1蕩こ10/85‐

i         377         1Party Name:PARAYIL EXPC

iCase No.:11/1o/85-ALC3/2014   11                           1                           :ALC3/2016
120.lo.2016

HQ File:01/85/050/Ooo89/AMlニ
フ
IRLA File

l                             110/24/040/ooo38/AM 15/       1:[=:.`:]r:16166二
患ラ61   ‐6さ fe,「きa

翠:鞘I香出半1111事苺:1輩畔忠慶聴鶯貴鳳″品瑞鴻“
mmitt“

1            378
CaSe No.:12/20/85-ALC3/2015

17 HQ File
:01/85/050/Oo206/AM 16/

HQ File

Party Name:BRUSHloN GLOЁ AL
SOLU丁 10N PR!∨AttE LIMITED

RLA File

103/94/040/Oo757/AM16/

Meet No/Date:lo/85-

ALC3/2016

20.lo.2016

Lic.No/Date:0310801806   1Deferred

15.01.2016
The cOmmtttee noted that the infOrmatiOn called fOr by c&Pc is awaked frOm the nrm.十

hさ こ6高 占轟tteさ decidedto renlind the firm tO expedite the reply.The case is deferred fOr lフ
_11 ,∩ lAred for 17.LL.201,6.

‐       379        Party Name:AR」
し` ANÅ丁しRAL

‐ ase No.:18/14/85-ALC3/2015   EXTRACTs LIMITED
Meet No/Date:lo/85-     `status:

:ALC3/2016           1
120.lo.2016             1

RLA File

:10/24/040/Ooo69/AM16/      1:::11.`:]:〕
:1°1°°59312  ‐Deferred101/85/050/Oo143/AM16/

The COmmktee noted th:t the comments are awaited from MFPI.The cOmm汁
t●。ЯO´ :月 0バ ,ハ ´̂_:_J_,avnハ 月 :+^`L^___       _ The Committee decided to remind MFpt toe COmmittee:is:Ieqd;|ヒ O Seek cOmme‖|:洋::電:lildecidedtO remind MFPltO

leXpedite the cOmments.Th(
fOr 17.11.2016. e BOard.The case is deferred

卜きく″
ツ

l



380 一  ―
HQ File : Amendment in description of export item from "Malted Milk Food"to "Malted Milk
OU85lt7L/728/AMl4l Foods/Malt based Foods (Matt Food)".

The Committee heard of the representatives of the firm namely Sh. Ravi Prakash Singh, Sourcing Group Manager
and Sh. D. Mohan Kumar appeared for PH on 20.10.2016. The firm's request for change in the description of
export item was heard by the Committee. However, the representatives of the firm were not able to explain as
to how there would not be any problem if their request is agreed to and MFPI's recommendation are accepted
which has a cavit about one of the input item. i.e. "Relevant Milk Product." Accordingly, Committee decided to
ask the firm to give their submissions in writing taking into account the MFPI's recommendation.

Party Name:GlaxoSmkhKline(GSK)

Consumer Healthcare Ltd.

381           Party NameiSEAHAttH CANNING
Case No.:16/5/85-ALC3/2015   ,COMPANY′

IMeet No/Date:10/85-
‐ALC3/2016
20.10.2016

Lic.No/Date:1710006100

08.05.2015

Deferred

Lic.No/Date:091oo61800   1Deferred

31.03.2015             1

Stat

Lic.No/Date:0310803972   Deferred

15.04.2016

1l HQ File:01/85/050/00144/AM 16/‐ RLA F‖e

:56/24/040/00033/AM 16/

10 HQ FIle

:01/85/050/00060/AM 16/

383
Case No.:1/1/85-ALC3/2015

HQ File

:01/85/050/00204/AM 15/

‐            384

1Case No.:7/5/85‐ ALC3/2016

13 HQ File

101/85/050/00020/AM17/

RLA File

:17/24/040/00006/AM16/

RLA File

:09/24/040/00669/AM 15/

RLA File

:03/95/040/00989/AM16/

The committee noted that the reply is awaited from the firm. The committee decided to remind the firm to
expedite the reply. The case is deferred for 17.1,1,.20L6.

382
Case No.:19/14/85-ALC3/2015

Party Name:NAGAWAT TRADERS′  Meet No/Date:10/85-     sta
ALC3/2016           .
20.10.2016

Lic.No/Date:5610004724   ‐Deferred
21.10.2015

陸
眠

レ
こ

The Committee noted that the revised comments are awaited from MFpl. The committee decided to remind
MFPI to expedite the revised comments. The case is deferred for 17.1.t.2016

Party NameJNTELIZON ENERGY  Meet No/Date:lo/85-

PVT LttD. ALC3/2016

20.10.2016

Status:

12

The committee noted that the reply is awaited from the firm. The committee decided to remind the firm toexpedite the reply. The case is deferred for 17.1,!.20L6.

Party Namei SuLA VIN[YARDS   IMeet No/Date:lo/85-

PVT.LttD. :ALC3/2016
.20.lo.2016

lThe Committee noted that the; i" i
t

lexpedite the comments. The case is deferred for 17.11.201G r 
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Party Name:P K AGRILINK

PR!VAttE LIMITED.

14 HQ File:01/85/050/00005/AM 17/RLA File

:02/24/040/00198/AM16/

386

Case No.:6/6/85-ALC3/2015

臨 薦 誦 戸 P赫 赫而

Meet No/Date:10/85-

ALC3/2016

20.10.2016

ILic.No/Date:0210206516   1Deferred
.02.03.2016

Status :

385

Case No.:2/4/85-ALC3/2016

16 HQ File

.:01/85/050/00191/AM16/

ｕ

一

ａ

一
Ｓ

The Committee decided to seek the clarification/justification from the firm about value addition involved as the
product is being exported after extraction of oil from the rice bran. The case is deferred for 17.1,1,.201,6.

15

Party Name:BILFINGER PLAN丁   .Meet No/Date:10/85-

EQUIPMENttS PRIVATE LIMl丁 ED′  :ALC3/2016
120.10.2016

HQ F‖ e:01/85/050/00075/AM16/RLA F‖ e                     Lic.No/Date:0310796173  1Deferred

:03/94/040/00087/AM16/ 25.05.2015

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
expedite the reply. The case is deferred for t7.L'J,.201,6.

IRLA File

:56/24/040/00047/AM16/

け

Meet No/Date:10/85- Stat

ALC3/2016

20.10.2016              .

Lic.No/Date:5610004797   Deferred

12.01.2016

‐Lic.No/Date:0810134063   Deferred
116.12.2014

17

The Committee noted that the comments are awaited from MFPI. The committee decided to remind MFpl to
expedite the comments. The case is deferred for 17.1,1,.2O1-6

Sta

389 party Na.e:CHHAJED FOODS Veet trto/Oate:iOlei
case No.:7/22/85-ALc3/201'4 ,pRTVATE LrMrrED, ,ALc3/2o16

,20.10.20L6

陪
Status:      ‐

18 HQ File:01/85/050/00167/AM15/RLA F‖ e

108/24/040/00342/AM 15/

The Committee noted that the comments are awaited from MSME (Food). The committee decided to remind
MSME (Food) to expedite the comments. The case is deferred for 17.1,1.2016.ry
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19 HQ File:01/85/050/00171/AM 16/RLA File

‐03/94/040/00616/AM 16/
Lic.No/Date:0310800219   ‐Deferred
10.11.2015              ‐

390
,Case No.:6/18/85-ALC3/2015

391
Case No.:4/5/85-ALC3/2016

Party Name:GELTEC PRIVATE   Meet No/Date:lo/85-

LIM!TED              :ALC3/2016

120.10.2016

Status :

,Status :

.

,Deferred

Status :

Status :

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFplto
expedite the comments. The case is deferred for 17.7I.2016.

Party NameilNDO PHWOCHEM
PHARMACEU丁ICALS

Meet No/Date:10/85-
ALC3/201.6

,20.10.2016

Lic. No/Date :0510397979
18.03.2016

The Committee noted that the comments are awaited from MSME (Chem.). The Committee decided to remind
MSME (chem.) to expedite the comments. The case is deferred for 17.1,L.2016.

1         392         1Party Name:SYMEGA SAVOURY  IMeet No/Date:lo/85-
Case No.:4/14/85-ALC3/2013   1TECHNOLOGY LIMI丁 ED       IALC3/2016

120.10.2016

HQ F‖ e i01/85/050/00088/AM 14/ RLA F‖ e Lic.No/Date:101oo54362   ‐Deferred

21. i1Ol24/O4OlOOO32/AM14l 08.08.2013
The Committee noted that concerned RA has been requested to confirm the payment of customs duty on
import made against the advance authorisation has been paid by the firm. The reply is awaited from the
concerned RA' The Committee decided to remind the concerned RA to intimate about the payment of Customs
duty paid by the firm against imports made under the subject Advance Authorisation. The case is deferred for
77.71,.2016.

20 HQ File:01/85/050/00017/AM17/RLA F‖ e

l:05/23/040/00545/AM16/

ザ
画 面 両 面 蔽 而 面

閣 頭 蕊 恩 蔦

「

~

393        Party Name:BILFINGER PLANT  Meet No/Date:lo/85-
Case No.:26/22/85-ALC3/2014   EQUIPMENTS PRIVAttE LIMITED′

  IALC3/2016
20.10.2016

22 HQ File :01/8s/osoloo1.86/AM15/ RLA Fite Lic.No/Date:0310793167  Deferred
:o3le4/OaO/00979/Au],sl 27.01,.201s

The committee noted that the reply is awaited from the firm. The committee decided to remind the firm to
expedite the reply. The case is deferred for 17.1,1,.201,6.

394 'party Name:SAMr SprcES AND Meet No/Date:10/85-
HERBS PVT LTD ALC3/2O1.6

Case No.:3/14185-ALC3/201,5 , 20.10.2016

ILic.No/Date:0310798902   Deferred

15.09.2015

獄:∬選7よ::』鷲:1ど梢凛暇∬if蜃



395

Case No.:9/15/85-ALC3/2014

Party Name:SRS UNiSTRAW

PRIVAttE LIM l丁ED
Meet No/Date:10/85-
‐ALC3/2016

Ftrtr''
I

24 HQ File                  RLA File

20.10.2016

|:01/85/050/00114/AM 15/ :03/95/040/00334/AM 15/
Lic.No/Date:0310789120

12.09.2014

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
expedite the reply. The case is deferred for 17.1.L.201,6.

396

Deferred

Party Name:

Pvt.Ltd.

Nutrivita Foods  Meet No/Date:10/85-

:ALC3/2016

,20。 10.2016

Status: Deferred

HQ File Fixation of ad-hoc input output norms in terms of para 4.06 of HBP, 2015-20 for
251:01/85/171/027/AM17/DES―V! export of″ Plumpy Sup〃 .

I  RLA F.No.03/95/40/768/AM161

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFplto
expedite the comments. The case is deferred for 17.1.12076.

397 Party Name:Elite Green Pvt.Meet No/Date:10/85-

Ltd.                    IALC3/2016
.20.10.2016

HQ F. No. : 01/85/50/132/IRLA F.No.:08/24/40/323/AM14     1Lic No.0810125777 dated 18.10.2013

AM 14/DES― Vl

Fixation of ad-hoc input output norms in terms of para 4.07 of HBP, 2009-14 for export of "Plump cake".

The Committee noted that this case was referred to PRC for consideration. The PRC considered the matter in its
Meeting No. 16/AM17 dated 29.08.2076 and observed that Para 4.7 of HBP categorically disallows issue of
Advance Authorisation under self-declaration scheme if duty in more than 30 %.The applicant was required and
presumed to be aware of these facts. Hence, PRC decided to reject the request. RA may ensure that the case is
regularised as per Para 4.49 of HBP, 2015-2020. ln view of PRC's decision, the Committee also decided that RA
may take necessary action under intimation of this office

126

|

|

27

‐           398            Party Name:SUPERHOUSE LttD.′
Case No.:4/13/85-ALC3/2015

HQ File:01/85/050/00100/AM16/IRLA F‖e

:06/24/040/00017/AM 16/

IMeet No/Date:10/85- Status :

IALC3/2016

120.10.2016

1Lic.No/Date:0610038195   1Deferred

117.07.2015

‐丁he Comm:ttee noted that the signed copy of

decided to remind ttC′  Mumbai  to provide
17.11.2016.

the comments are awaited from TC,

the signed copy of the comments.
Mumbai. The Committee
The case is deferred for

ふI鷲
               il
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399        Party NameiEASTERN       Meet No/Date:10/85-    Status:
CONDIMENTS PRIVAttE LIMI丁 ED  IALC3/2016.Case No.:12/17/85-ALC3/2014                            20.10.2016

1HQ F‖ e:01/85/050/00132/AM15/IRLA F‖ e                     Lic.No/Date:1010o58862   ‐Deferred
l                           .:10/24/040/00071/AM15/      31.10.2014

The Committee noted that the clarification is awaited from NC-4.The Comrnittee decided tO remind NC-4 to

expedke the reply/clarfication.The case is deferred for 17.11.2016.

400

1Case No.:1/5/85-ALC3/2016

29 1HQ File:01/85/050/00014/AM 17/RLA File

117/24/040/00124/AM16/

.Lic.No/Date:1710006273   Deferred

15.022016

~~1闘
霜I蒟ぶ

120.10.2016

ILic.No/Date:0510395320  
‐
Deferred

|

RLA File                    Lic.No/Date:0810137434  Deferred

:08/24/040/00435/AM16/      15.03.2016

Party Name:SEAHATH CANNING  Meet No/Date:10/85-

COMPANY′                 ALC3/2016
20.10.2016

Party Name:FASH10N
IACCESSORIES

IRLA File

IMeet No/Date:10/85-  |

ALC3/2016            1

20.10.2016            1

Request for grant of Advance Authorisation on repeat

The Committee noted that MFPI has suggested in this case that this case may be referred to CFRI for comments.
Accordingly, the committee decided to seek the comments from CFRI. The case is deferred for !7.1,1.201.6.

Status :

Status :

Status:
Deferred

basis. - Clarification

.           401

1Case No.:8/13/85-ALC3/2015

HQ File

30101/85/050/00104/AM16/

31 HQ File

101/85/050/00016/AM 17/

403

:05/23/040/00164/AM16/ 14.08.2015

The Committee noted that the comments are awaited from TC, Mumbai. The Committee decided to remind TC,
Mumbai to expedite the comments. The case is deferred for 17.11,.20L6.

LIII蘊肝
~聴

IMeet No/Date:10/85-   'Status:

ALC3/2016

20.10.2016

The committee noted that the comments are awaited from MSME (Food). The committee decided to remind
MSME (Food) to expedite the comments. The case is deferred for 17.11,.201,6.

Party Name:Parag M‖ k Foods

Pvt.Ltd.

や :0U85lsol09614M16/DES-Vt regarding.

HQF‖e

The Committee considered the case and decided to seek the views of PC-lv and also call for the representative of
NDRI and DAH&F for the next NC meeting proposed to be held on 17.i,1,.2o1,6.

′ 32
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134

:05/24/040/00503/AM16/       ‐14.01.2016

The Committee noted thatthe comments are awaited from ttC′ Mumbai. The Comrnittee decided tO remind TC′
Mumbai to expedite the cOmments.The case is deferred for 17.11.2016.

lcaseT蕊瓢

=薦

~田

T高
而 而 面 丁

HQ File IRLA File Lic.No/Date:0310800220  ‐Deferred
10.11.2015:01/85/050/00169/AM16/      :o3/94/040/00614/AM 16/

The Committee noted that the comments are awaited from MFPI. The committee decided to remind MFpl to
expedite the comments. The case is deferred for 17.1,1,.201,6.

Meet No/Date:10/85-   Sta
ALC3/2016

20.10.2016              ‐

35‐ HQ File                 lRLA File ‐Lic.No/Date:0810136585   Deferred
101/85/050/00127/AM16/       lo8/24/040/00288/AM 16/       27.11.2015

1  The Committee noted that the hard copy of the appil`:ti6ム |:`↓:iteむ f16品 RA:A古品さd`もちai十おさこ6品品たteL
l   tdecided to remind RA to forward the same tO this Directorate. 

丁he case is deferred fOr 17.11.2016.

404

‐
   No.:3/19/85-ALC3/2015

33 HQ File:01/85/050/00189/AM16/RLA File

‐            408

1Case No.:7/13/85-ALC3/2015

37 HQ File:01/85/050/00103/AM16/

Party Name:SARITA HANDA

EXPORttS PVtt LTD

Party Name:NAVYUG AGRO
INDUSTRIES PRIVAttE L!Mi丁 ED

RLA File

:02/24/040/00062/AM 16/

Meet No/Date:lo/85- Status :

:ALC3/2016              1
120.10.2016

1Lic.No/Date:0510397304   Deferred

Status:

406           1Party Name:SANSttAR B10-
Case No.:2/14/85‐ ALC3/2015    POLYMERS LIA/11TED

Party Name:Radha Krishna  Meet No/Date:lo/85‐

Impex Pvt.Lttd.        ALC3/2016

HQ File        RLA F.
:01/85/50/162/AM15/DES―VI

20.10.2016

No.:21/24/040/05/AM15 Lic.No.2110001126 dated 30.12.2014

Fixation of ad-hoc input output norms in terms of para 4.7 ofHBp, 2oo9-14.
The Committee noted that the revised comments are awaited from MFpl.
MFPI to expedite the comments. The case is deferred for 17.1,1,.2016.

The Committee decided to remind

407

レ
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36

`Meet No/Date:10/85-
ALC3/2016

20.10.2016

Status :

Deferred

ゆ
・ Lic.No/Date:0210205983

15.07.2015

丁heCommitteenotedthatthereplyisawaitedfromllefi1111:lミ
重ξlll「 |∫R:=て

'itl°

remind the firm to
expedite the reply.丁 he case is deferred for 17.11.201

硫薗』i壺運1ト
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1           409
Ca se No. : 6/ 13 I 85- ALC3 / 2OIs

HQ File

:01/85/050/00102/AM16/

ICaseNo.:9/7/:::lLC3/2014
|

1HQFile~~~~~~~~

PHYTOEXTRACTS PVT.LttD.

RLA File

:05/23/040/00059/AM16/

RLA File

:03/95/040/00996/AM 15/

|[「PName:PAHALF00DS PVF

ALC3/2016
‐20.10.2016

Lic.No/Date:0510394624

18.06.2015

|

1赫
The Committee noted that the reply is awaited from the firm. The committee decided to remind the firm to
expedite the reply. The case is deferred for !7.1.1,.201,6

.           410

Case No.:10/1/85-ALC3/2015

391器
月5050/00009/AM16/

Party NameiSRS UNISttRAW   Meet No/Date:10/85-

PRIVAttE LIM!TED            ALC3/2016

20.10.2016

Lic.No/Date:0310794149   Deferred

25.02.2015

The Committee noted that the reply is awaited from the firm. The committee decided to remind the firm to
expedite the reply. The case is deferred for 17.1,1,.201.6

墜
Status :Meet No/Date:10/85-

ALC3/2016

20.10.2016

40

41 HQ File

:01/85/050/00148/AM16/

RLA File

RLA File

:08/24/040/00363/AM16/
Lic.No/Date:0810137003   Deferred
‐13.01.2016              .

IStatus:Deferred

Lic.No.3110064925

dated 25.09.2014

Lic.No/Date:091oo59870   Deferred
:01/85/050/00045/AM 15/      :o9/24/040/00646/AM14/      25.04.2014

The COmmtttee noted that the re港 ↓:nt rさ 61 t ibirききさんさ古|lgtt RA:こ hさ
^^:i.十

ハさこ6品高性teさ aさ cおさat。
remind RA′ Chennaito expedite the reply.丁 he case is deferred fOr 17.11.2016.

412 party Name:rRrs pRoDUcrs pvr. Meet No/Date:10/g5-
Case No.:1/16/85-ALC3/2015 LTD. ALC3/20L6

,20.1O.20L6

ThecommitteenotedthatthehardcopyoftheapplicationisawaitedfromRA.The committeedecidedto
remind RA to forward the hard copy of application. This case is deferred for 11.1.1..201,6.

413

. , 'Fixation of ad-hoc input output norms in terms of para 4.7 of HBp, 2009-i+ r"i.-p".t of ,lioller engobe raw

t\-r , materialfor ceramic tile lndustry, Magnesium carbonate base" against import of "Natural Magnesium Carbonate ;

i

iThe Committee noted that the comments are awaited rro, rvrsrvri (G&ai. The committee decided to remind

XHffiJSSffilHll""!"1,"g. rne gase 
11 lererred ror 17.1t.2076. 

:

-. 
ftf i,j,1,,ill..tillxi:7,;: -\P--

*' . ,- :'.r '..r- ,-.rc ,l ClCgnrrrrsrc,.j

ui. I ;,,.*,.1.* - i;:i,.,

Party Name:M.B.IMeet No/Date:10/85-

[nterprises′       .ALC3/2016
20.10.2016

HQ File:01/85/171/017/AM17/DES―V! RLA File:31/83/40/002/AM 15

42
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1::1。
:::L:l「::1::5::.」 :電:12子 ::::::::与∫lll::110.09.2012′  0510307961 dated 15.11.2011′ 05103544211

43 1dated 16.05.2013                                                                                 1

HQ File Review of ad-hoc input output norms in respect of AA under para 4.7 of HBP,

|:01/85/50/035/AM13/DES― V! ‐Vol.1(2009-14)for eXport of″ 丁omato Blend(Pizza Sauce)′
′
against import of

、〃Concentrated ttomato Paste TC― Coarse Tomato Paste 26 Brix HB″

The Committee noted that the comments are awaited from MFPI.丁 he COmmittee decided to remind MFP!to

lexpedite the comments.The case is deferred for 17.11.2016.

I                     Party Name:N EWBY ttEAS     Meet No/Date:10/85-    ‐Status:
1           415           ,OVERSEAS PV丁 .LttD.′           ALC3/2016             .
Case No.:10/23/85-ALC3/2014  1                           20.10.2016

44 HQ File:01/85/050/00196/AM15/RLA File               Lic.No/Date:0210205422  Deferred
l                              :02/24/040/00187/AM15/       06.01.2015

‐The Committee considered the case and noted that the firm has furnished a reply vide their e― ma‖ dated

106.09.16.丁 he Committee decided to forward the firms reply to ttea Board fortheir comments.

416        1Party Name:WIN― TEL PEN AND  ‐Meet No/Date:10/85-    Status:
Case No.:8/17/85-ALC3/2015    1PRODUCttS                ALC3/2016

20.10.2016              .

45 1HQ F‖e:01/85/050/00156/AM 16/IRLA F‖ e                     Lic.No/Date:2410041881   1Deferred    ‐

124/24/040/00029/AM 16/       21.12.2015              1

1丁 he Committee noted that the reply is awaited from the firm.丁 he committee decided to remind the firm to

l  expedttethe comments.The case is deferred for 17.11.2016

響  Party Nam閻 旺 111鳳
lteiN∴

al:ふ 111:iン
‐  ICase No.:21/18/85-ALC3/2015   ,PRODUCTS PRIVATE LIMl丁 ED    IALC3/2016             1

20.10.2016

46.HQ File:01/85/050/00186/AM16/RLA File              ttc.No/Date:3110065794  Deferred
.                             :31/83/040/00123/AM 16/       14.12.2015             1

丁he Commttee noted thatthe comments are awatted from MSME(Hosiery).The cOmmtttee decided to remind
iMSME(Hosiery)tO expedite the comments.The case is deferred for 17.11.2016.

418         Party Name:JEWEL CONSUMER  IMeet No/Date:10/85-    IStatus i
Case No.:10/4/85-ALC3/2016    1CARE PVT LTD               IALC3/2016             .

120.10.2016              1

47 1HQ F‖ e:01/85/050/00013/AM 17/‐ RLA F‖e                     tiC.No/Date:3410041871   Deferred

ψ
'轟
:酷1魔温 糧1選軍磐:櫛:響≦五ま

L品論副鳳 to remind



419
Case No.:8/5/85-ALC3/2016

48 1HQ File:01/85/050/00021/AM 17/RLA File

:56/24/040/00003/AM 17/

Meet No/Date:10/85- Status :

IALC3/2016              .
120.10.2016

1Lic.No/Date:5610004908   1Deferred
117.05.2016              1

IParty Name:DHIRENDRA

!NttERNA丁 10NAL PVT.LttD.′

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFplto
expedite the comments. The case is deferred for 17.'J.'J..201,6.

420

Case No.:2/1/85-ALC3/2016

Party Name:DREAM PLAS丁 IND:A

PVtt LttD

IMeet No/Date:10/85-   
‐
Status r

lALC3/2016              1
120.10.2016              1

:Lic.No/Date:3110065958   1Deferred

i16.02.2016             1

49 HQ File:01/85/050/00211/AM 16/RLA File

:31/83/040/00161/AM 16/

The Committee noted that the comments are awaited from MSME (Chem.). The Committee decided to remind
MSME (Chem.) to expedite the comments. The case is deferred for t7.!1.20L6.

し
421 Party Name: Laxmi Enterprises, Meet No/Date:10/85- Status: Deferred

IALC3/2016             1

120.10.2016            1

Fixation of wastage norms for export product Spices.HQ File
50
:01/85/162/152/AM 14/DES― V!

The Committee noted that the firms reply is not relevant as the specific name of export

wastage to be fixed.The Committee decided to ca‖ for the representative of the firm for PH

in deta‖ s.丁he case is deferred for 17.11.2016.

422 Party Name: Pearl Mineral& Meet No/Date:10/85- Status:
Mines Pvt.Lttd.

product for which
to explain the case

ALC3/2016

20.10.2016

,Deferred

HQ File

:01/85/162/164/AM 15/DES― V!

F破 ation of ad― hoc l/o norms under para 4.7 of

RoLA.F.No.:09/24/40/629/AM 14 Lic.No.0910060762

1dated 31.07.2014
151

HBP, V.l for export of Dimensional Dressed Granite Block (Rough
Granite Block).

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
expedite the comments. As well as to remind PC -ll Section and SCOMET Section to expedite the comments. The
case is deferred for 11.1,1.2076.

423

Case No.:2/5/85-ALC3/2016

Party Name:C.B.lNDUSttRIES   IMeet No/Date:10/85-

.ALC3/2016
120.10.2016

Status :

52 HQ File:01/85/050/00015/AM 17/RLA File
l:24/24/040/00001/AM 17/

:Lic.No/Date:2410041950   1Deferred

i18.04.2016      1

ツ
`

The Committee noted that the comments/reply are awaited from MFPI and RA, Rajkot. The Committee decided
to remind MFPI as well as RA, Rajkot to expedite their comments/reply respectively. The case is deferred for

… …6Ⅷぶ 1
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424 Party Name:DGFT Action Plan iMeet No/Date:10/85-

IALC3/2016

120.10.2016

Status: approved

53 HQ File Action on Action Plan for next four weeks and Action Plan for the next one year
:01/85/171/095/AM 17/DES― V!(upto 31.3.2017)

The Committee noted that NC -6 is concerned only with Point No. 9 of DGFT Action Plan. The Committee
decided that DES.VI Section will examine the matter on file and follow up accordingly.

425

1Case No.:30/7/85-ALC3/2014

Party Name:RK AGRI BIZ LLP

RLA File

:21/24/040/00001/AM 15/

Meet No/Date:10/85-   IStatus:

IALC3/2016           1
120.10.2016              1

Lic.No/Date:2110001118  1Deferred

06.06.2014

:

154 HQ F‖ e

l   :01/85/050/00066/AM 15/

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to
expedite the reply.

55

426

Case No.:7/5/85-ALC3/2015

Party Name:F!ELDFRESH F00DS  Meet No/Date:10/85-

PR!VAttE LIM!TED             ALC3/2016

HQ File:01/85/050/00051/AM16/RLA File

:05/23/040/00092/AM16/

120.10.2016

Lic.No/Date:0510394475   1Deferred

08.06.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite the comments. The case is deferred for !7.11.201,6.

427

Case No.:4/3/85‐ ALC3/2015

‐Party Name:S N J BREWERIES PVT

LttD

‐Meet No/Date:10/85-
ALC3/2016

20.10.2016

Status :

156 HQ File

:01/85/050/00018/AM 16/

RLA File

:04/24/040/00340/AM 15/

Lic.No/Date:0410160393   Deferred

08.04.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPlto
rexpedite the comments. The case is deferred for 17.11,.201,6.

428

Overseas Pvt. Ltd.

舞棚  |
Fixation of Ad-hoc lnput Output Norms in terms of para 4.06 of HBP, 2015-20 for

to remind MFPlto

57
HQ File

:Otl8sl17t/066/AM16/DES- export of "Walnut Kernel against import of Walnuts tnshell.
VI

The Committee noted that the comments are awaited from MFPI. The Committee decided
expedite the comments. The case is deferred for \7.11.2OL6.
ドウ‐



429

Case No.:4/4185-ALC3/2015 PVT.LTD. ALC3l2Ot6
20.L0.2016

,58 IHQ File RLA File rLic.No/Date:0610038146 Rejected
:o1.l8slosoloo}34lAMt6l :o6/2aloaol00006lAM16/ O8.os.2o1s

The Committee noted that the firm not responded despite repeated reminders . Therefore, the Committee
decided to reject the case. RA may take consequential action as per Policy & Procedures.
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Sons                     ALC3/2016
20.10.2016            1
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‐  ‐VI                   Variery.

1  丁he Commた tee noted that the comments are awatted from MFP:.丁 he Committee decided to remind MFPltol
l   leXpedite the comments.The case is deferred for 17.11.2016.                                            |

432 Party Name:HEMRAJ INDUSTRIES Meet No/Date:10/85- Status :

Case No.:17 117 /85-ALC3l2Ot5 PRIVATE LIMITED ALC3|2OL6

20.1o.201,6

HQ File RLA File Lic.No/Date:O27O2O6342 Deferred
'611:otl85/osoloo16s/AM16/ :0212410401001.67 /AM16l '!4.12.207s

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite the comments and also to get information from the firm regarding Value Addition . The case is deferred
,for 17.71.2016.

I i 433 iearty tttame:VADILAL INDUSTRIES lMeet No/Date:10/85- lStatus :

I icase No.:U8l85-ALc3/201s irro ALc3/2016 :

162 :HQ File :01/85/05O/OOO79|AM16/ 
IRLA 

File llic.No/Date:0810135787 Deferred

,,
r\\ 1., The Committee noted that the comments are awaited from MSME (Food). The Committee decided to remind

Y MSME-JFood) to expedite the comments. The case is deferred for 17.1L.2O16.
arr! ;< r{€/..} Gc,:NnE.:i .(- ;i;.- ;.r

'itJ lr\xfei9.-n fi'lrr ;-.i .1.' nL";'rj:::'::;i-..'.1.."H.*.1"'- kyl ' l 'Lr 'ri' 1: Ot-r \_r trGrolqt)'":!'dt .rY
Cl . "' ' '-l ''t '.r^ tr, ','. ca aOtnritf rC':

i" l.- '; u:if-'+it
L;d:,. g b.r.vtfttr lI!r; L:rlhl

1            430
|  ICase No.:3/20/85-ALC3/2015    SCIENCES

59 1HQ File:01/85/050/00197/AM16/RLA File

431

Party Name:SRI PRABHA LIFE   IMeet No/Date:10/85-   IStatus:

,ALC3/2016              1
120.10.2016              .

Lic.No/Date:0910o62970   1Deferred

109/24/040/00539/AM 16/      115.12.2015

The Committee noted thatthe comments are awaited fronn MFPl.丁 he Committee decided to remind MFPito

expedite the comments.The case is deferred for 17.11.2016.

僣h&  IMeet-5¨  1鏑
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434 Party Name:KEU INTERNAT10NAL

ICase No.:6/20/85-ALC3/2015    'PRIVATE LIMITED

I                           I

‐
Meet No/Date:10/85-

ALC3/2016

.20.10.2016

IStatus:
|

:

163
'HQ File:01/85/050/00200/AM16/IRLA File               Lic.No/Date:0510397451  1Deferred:05/23/040/00450/AM 16/ 01.02.2016

The Committee noted that the comments are awaited from MSME (Hosiery). The Committee decided to remind
MSME (Hosiery) to expedite the comments. The case is deferred for 17.1.1..201,6.

1           435

Case No.:4/6/85-ALC3/2015

64 HQ File
‐ |:01/85/050/00073/AM 16/

‐Party Name:SRS UNISttRAW

,PRIVAttE LIMI丁 ED

iRLA File

:03/95/040/01103/AM 15/

IMeet No/Date:10/85-   IStatus:

IALC3/2016

120.10.2016              1

:Lic.No/Date:0310796027  1Deferred

119.05.2015              1

The Committee noted that the reply is awaited from the firm. The Committee decided to remind the firm to

ieXpedtte the reply.The case is deferred for 17.11.2016.

LTD.′

65 1HQ F‖ e:01/85/050/00158/AM16/IRLA F‖ e
、:56/24/040/00036/AM 16/

The Committee noted that the comments are awaited from the Deptt. of Pharmaceuticals. The Committee
decided to remind the Deptt. of Pharmaceuticals to expedite the comments. The case is deferred for 17.LL.20L6.

「
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'The Committee noted that the comments are awaited from MSME (Food). The Committee decided to remind

MSME (Food) to expedite the comments. The case is deferred for L7.t\.2O76.

‐            436
Case No.:10/17/85-ALC3/2015

‐Party Name:ERAWAT PHARMA ‐Meet No/Date:10/85-
ALC3/2016

20.10.2016

Lic.No/Date:5610004747

19.11.2015

Deferred

438

1Case No.:3/2/85-ALC3/2015

HQ File

Party Name:J.K.MALT PRODUCttS Meet No/Date:10/85-    Status

lPVT LttD′                   ALC3/2016             1
120.10.2016              1

RLA File Lic.No/Date:3410041009   ‐Deferred
67
:01/85/050/00014/AM 16/      :34/24/040/00316/AM 15/      04.03.2015

1The Committee noted that the recommendation given by the MFPl is not clear. The Committee decided to
request MFPlto relook into comments as the recommendation is not clear and also decided to get deta‖ s ofthe

export prodgct from the firm. The case is deferred for 1-1.1-1-.2O'J,6.
,l_
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439

No.:24/5/85-ALC3/2015

Party Name:SHREE AGENCIES

(P)LTD′

,Meet No/Date:10/85-

IALC3/2016
120.10.2016

IStatus:

IDeferred

1681

:69
1

1

:

:

:

HQ File:01/85/050/00068/AM16/IRLA F‖e ILic.No/Date:1310047890   1Deferred

108.06.2015              1i tL3 / 24 I O4O / OOO07 I AM 1.6 I
The Committee noted that the comments are awaited from MSME (GC&F). The Committee decided to remind
MSME (GC&F) to expedite the comments. The case is deferred for 17.11.201.6.

B ENGINEERING ,Meet No/Date:10/85-

lALC3/2016
120.10.2016

HQ File:01/85/050/00019/AM17/RLA File

l                           :08/24/040/00433/AM 16/

1丁he Comm■ tee noted that the reply is awaited from the nrm.
expedke the reply.丁 he case is deferred for 17.11.2016. ~    ~W'
1         441         Party NameiSR:AM LABS PRIVATE IMeet No/Date:10/85-    IStatus:
ICase No.:4/14/85-ALC3/2015   1LIMiTED              :ALC3/2016         1
:                  |                  :20.10.2016         1
701d青落bi′j」/o」o/o01,3/AM16/薇 LA百鷹

~‐ ~~~………‐―― ‐
:由こヽ。/b`籠ibj1666三二む4 16さキき

'た

ぎ
:                             ‐09/24/040/00225/AM 16/       123.07.2015               1

1TheCo語語k:ee hbtさ b thatthさ AЪ rdcoploftheappitaIふ ムis awaked f16hだム′Hydさらbab.丁 he Commktee
decided to remind RA to forward the hard copy ofthe application.丁 he case is deferred for 17.11.2016.

IParty Name:SRIAM LABS PRIVATE,Meet No/Date:10/85-   iStatus

440
Case No.:6/5/85-ALC3/2016

1            442

1Case No.:4/10/85-ALC3/2014

71 1HQ File

101/85/050/00082/AM 15/

Party Name:M&
tlMITED

ILicoNo/Date:0810137424  1Deferred
115.03.2016              1

The Committee decided to remind the firm to

LIA/11TED

RLA File

IALC3/2016

120.10.2016

1Lic.No/Date:0910060434

112.06.2014:09/24/040/00114/AM15/

The Committee noted that the comments are awaited from the Deptt. C&PC. The Committee decided to remind

Ithe Deptt. C&PC to expedite the comments. The case is deferred for L7.tt.2016.

':s3/24lO40lOOO75lAMt7l'07.O9.2Ot6
The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
.eXp£
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1            444

iCase No.:1/10/85-ALC3/2016

73 HQ File

101/85/050/00097/AM 17/

IThe COmmtttee noted that the

lseekthe commentsfrom MFPI.

1            445

Case No.:8/9/85-ALC3/2016

IParty Name:PARAG MILK F00DS

LIMITED

RLA File

:31/83/040/00059/AM17/

‐Meet No/Date:10/85‐ Status:

IALC3/2016               1

120.10.2016     1

1Lic.No/Date:3110066363   1Deferred
llo.lo.2016             1

Status :

Status :

hard copy of the application has received from RA. The committee decided to
The case is deferred for 17.It.2Ot6.

Party Name:JINDAL DRUGS

PR!VATE LIMl丁 ED
Meet No/Date:lo/85-

ALC3/2016

20.10.2016

IHQ File:01/85/050/00089/AM17/RLA File ‐Lic.No/Date:031080701l   Approved
74                               :03/94/040/00404/AM 17/       ‐lo.08.2016

1:t WaS nOted that ad― hOcinput output norms have already been fixed fOrthe same item Of expOrt forthis firm

Vide NC rⅥ eeting No.09 dated 03.09.2015.Therefore′ the Committee decided that RA may take action
,accordingly.

75 HQ File

446
Case No.:4/9/85-ALC3/2016

Party NameJINDAL DRUGS

PRIVAttE LIMI丁 ED
Meet No/Date:10/85-

ALC3/2016

20.10.2016

Lic.No/Date:0310806978   Approved

09.08.2016

:01/85/050/00085/AM 17/ RLA F‖ e

103/94/040/00392/AM 17/

lt was noted that ad― hocinput output norms have already been fixed forthe same item of export forthis firm

vide NC Meeting No.09 dated 03.09.2015.丁 herefore′ the Committee decided that RA may take action
accordingly.

76

447           Party Name:JINDAL DRUGS
ICase No.:12/9/85-ALC3/2016    1PRIVATE L!M ITED

HQ File:01/85/050/00093/AM 17/RLA File

:03/94/040/00422/AM 17/
L:c.No/Date:0310807137   1Approved

16.08.2016

IMeet No/Date:10/85-

ALC3/2016

20.10.2016

Meet No/Date:lo/85-

ALC3/2016

20.10.2016

Status :

Status :

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action
accordingly.

448           Party Name:J!NDAL DRUGS
Case No.:9/9/85-ALC3/2016    1PRIVATE LIMITED

HQ File RLA File Lic.No/Date:0310g07071 Approved
:01./8s/oso/ooo90lAMt7 / :B/9a/Oao/00407 lAMl7l 11.08.2016:U■/OD/UDUノ UUUソU/AIV[■ //       :03/94/040/00407/AM 17/       11.o8.2016

1t was noted that ad― hoc input output norms have already been fixed fOrthe same item of export forthis fi

vide NC Meeting No.09 dated 03.09.2015.Therefore′ the Committee decided that RA may take action

77
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78 HQ File:01/85/050/00095/AM17/RLA File

103/94/040/00430/AM 17/

449
Case No.:14/9/85-ALC3/2016

It was noted that
vide NC Meeting
accordingly.

Party Name」 INDAL DRUGS
PRIVATE LIMITED 'Meet No/Date:lo/85-‐ALC3/2016

120.10.2016

.Lic.No/Date:0310807158   Approved

17.08.2016

Meet No/Date:lo/85-

ALC3/2016

20.10.2016

Lic.No/Date:0310807114   Approved

12.08.2016

Status :

Status :

79

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No' 09 dated 03.09 .2oL5.Therefore, the committee decided that RA may take action
accordingly.

450          1Party NameJINDAL DRUGS
Case No.:11/9/85-ALC3/2016    1PRiVATE LIMITED

HQ File:01/85/050/00092/AM 17/IRLA File

‐03/94/040/00409/AM 17/

ad-hoc input output norms have already been fixed for the same item of export for this firm
No' 09 dated 03.09.20L5. Therefore, the Committee decided that RA may take action

7“
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80 19,F]lt ^ 
LA File Lic.No/Date:0310807157 Approved

:11./85|O5O|OOO94/AM77/ ,:B/9alOaoloo42s/Aw17l 17.08.2076
It was noted that ad-hoc input output norms have already been fixed for the same item of export forthis firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the Committee decided that RA may take action
accordingly.

u-
Status :

452           Party Name:JINDAL DRUGS
Case No.:3/9/85-ALC3/2016     PRIVATE L!M!丁ED

―       二

Meet No/Date:10/85-

IALC3/2016

20.10.2016

81

HQ File IRLA File

:01/85/050/00084/AM 17/

it was noted thai nd_h∩ r ir

′   ′~~~~ ′ ~‐ ~‐ ′       ●Vψ′′'′ V守 V′ V｀103/94/040/00382/1
「AM17/

453          1Party Name:JINDAL DRUGS
Case No.:10/9/85-ALC3/2016   1PR:VAttE LIMI丁 ED

‐Lic.No/Date:0310806926   1Approved

08.08.2016

t was noted that ad― hocinput output norms have already been fixed forthe same item of export fOrthis firm
rvide NC Meeting No. 09 dated 03.09.2015. Therefore, the committee decided that RA may take action
accordingly.

IMeet No/Date:10/85-   status:

ALC3/2016

120.10.2016

82 i?,tlf",^ RLA File Lic.No/Date:0310807113 Approved
:otl85/05ol0oo9t/AM17 / :B/9a/Oaoloo4o8lAM:-7 / 12.08.2016
It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dated 03.09.2015. Therefore, the committee decided that RA may take actionaccordingly. \\ ,
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454        1Party NameJINDAL DRUGS   IMeet No/Date:10/85-
Case No.:7/9/85-ALC3/2016    1PRIVATE LIMITED           ALC3/2016

120.10.2016

Status :

has already been fixed vide
may take necessary action

83 盟サ::}。50/00088/AM17/

84 111,:5。
50/00087/AM 17/

RLA File

:03/94/040/00403/AM 17/ 10.08.2016

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No.09 dated 03.09.2015. Therefore, the Committee decided that RA may take action

accordingly.

i 455 lParty Name:FERRERO INDIA

lCase 
No.:6/918s-ALc3/2o16 lew.lro,

Lic.No/Date:0310807010  Approved

Meet No/Date:10/85-

ALC3/2016

20.10.2016

Lic.No/Date:0310807297

22.vz08.2016

ApprovedRLA File

:03/94/040/00395/AM 17/

,The Committee noted that ad-hoc norms of this firm for same export/import item
rCase No. 9 of meeting No.07 dated 11.08.2016. The Committee decided RA

accordingly.
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Case No.:1/9/85-ALC3/2016

851111サ
::)。 50/00082/AM 17/

Party Name:FERRERO INDIA

PV丁 .LttD′

RLA File

:03/94/040/00341/AM 17/

Meet No/Date:10/85-

ALC3/2016
120.10.2016

ILicoNo/Date:0310806704   :Approved
128.07.2016              1

The Committee noted that ad-hoc norms of this firm for same export/import item
Case No. 6 of meeting No.07 dated 11.08.2016. The Committee decided RA

accordingly.

has already been fixed vide
may take necessary action
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Case No.:2/9/85‐ ALC3/2016

HQF‖ e

:01/85/050/00083/AM 17/

Party Name:FERRERO INDIA

PVToLttD′

RLA File

:03/94/040/00342/AM17/

.Meet No/Date:10/85-   .Status:
ALC3/2016
120.10.2016

1Lic.No/Date:0310806705  Approved
128.07.2016             .

same export/import item has already been fixed vide
Committee decided RA may take necessary action

The Committee noted that ad-hoc norms of this firm for
Case No, 9 of meeting No.07 dated 11.08.2016. The

accordingly.
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Case No.:5/9/85-ALC3/2016

HQ File

:01/85/050/00086/AM 17/

IParty Name:FERRERO INDIA

IPV丁 .LttD′

RLA File

:03/94/040/00393/AM17/

.Meet No/Date:10/85-

IALC3/2016
.20.10.2016

Lic.No/Date:0310807296  1Approved

22.08.2016             1

IStatus:

already been fixed vide

take necessary action
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Case No. 6 of meeting No.07 dated 11.08.2016. The Committee decided RA may
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